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O RDE R (ORAL)

By Mr. V. Ajay Kumar, Member (J) :

When this matter was taken up for hearing, learned counsel
for the respondent while producing order dated 19.05.2017 submits

that they have fully complied with the orders of this Tribunal.

2. In view of the aforesaid compliance, the C.P. is closed.
Notice issued to the alleged contemnor is discharged. However, the
petitioners are at liberty to challenge the said order passed by the

respondent, if they are still aggrieved, in accordance with law.

(Shekhar Agarwal) (V. Ajay Kumar)
Member (A) Member (J)
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